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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL, |

REGIONAL BENCH ; ALLAHABAD
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2 ST Appeal Nos. 5631556316413

Heard the parties. The Appeliant is in appeal against the Order-
In-Original No.{5T-148/2011) 39 of 2012 dated (5.12.2012 passed by
Commyr. of Central Exclse & 5.Tax, Allahabad.

2. The main ground of the appeliant was that they did not have
proper opportunity of hearing.  Further, In the show-cause notices
served about four or more service, had been clubbed withou! giving
break-up servicewise and demand ceonfirmed.  Thils Tribunal vide
Interim Order dated 23.09.2014, appreciating the lack of opportunity
of hearing, directed the appeiliant to file further details ete. In support
of thelr contentlon before the id.Commissloner {(Appeals) by 319
October, 2014 and thereafter, the ld.Commissioner (Appeals) was
required to look into them and file report to this Tribunal by 2
December, 2014, which was the date fixed. Thereafter, the matter
was not taken up on three or four dates fixed. Revenue have filed
Misc, Application Na,70002/15 stating the pregress in the matter and
acknowledgement that the number of documents have been filed and
as the time scheduled ﬁxeﬁ, cculd not be adhered to, that they have
prayed for extension of time and suitable directions. The Appellant
aitso filed Misc.Application for extension of time, as all the dncument#
etc. could be filed only later than the time fixed, and prays that all the
documents etc. may be consldered by the ld.Commissloner ang
appeliants be glven an opportunity of hearing before any reporl [s senk
sent to this Tribunal.

3. After considering the rival submissions, we find just and proper

to aliow the Misc. Applications, In the interest of justice, we aliow the




3 8.F Appeal Nos. 56315, 563 1003

appeal by way of remand with the direction to the Id.Commissioner to ?
cansider all tlhe documents which have been filed till date and also to
consider the other documents which may be produced during the
course of hearing and also to grant apportunity of hearing (o the
appeliant before passing the order. Pursuant to the remand, the
appeltants are also directed to appear before the Id.Commissioner with
a8 copy of this order and seek opportunity of hearing within a period 30
days from the date of receipt of the copy of this order.

4. All the Misc.Applications stand allowed and the appeals are

allowed by way of remand. Stay Petitlons also stand disposed off.
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